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ARRPLICAT(S5) .
CRESPURSEATIS) L’ Q
particulars te be examinsd | Endorsement as to result of examination
1, Is the appeal~némpetent 7 ST S
2. &) Is the spplication inthe , Yo~
' prescribed fg i ? ' - :
b) Is the appliwation in pape»’ S S , B ¥
o book form 7 - o T o
¢) Have siv complete sets of the. i
- applicatien been fiked 7 _ - D ,
3.  a) Is ‘the arpcal ir time’ ? o - N T T
“\‘) If‘ nDb; b/ O mAas, i dhys 1t e e ' e : g . -
is-teyond time” ‘ ‘ ' : o
") Has cuifizient case for net _ v
. Makisg Lhe ppllcat;on in tlma, L =
» AA“bELn fig 3dP v o .
4. . Vas the dosument of as thorlsatior My T T
v S gmte - - o
U «d -atﬂdmu b"er’] fJTLd ? ) n

5. s the a-pliration o companied by ' R .
. gD /pDLtaj er r for Rs,5U/= wt?)_k e

fa , Has tha ~grf1fi;d oD«/nopleq:" ' j£> . o R o
of the orgur{s) ageinst which the . B s
Tars gl1rat10 is rade been filed?

1. a)"Havo thm copies of the | -
doemery ./rGllBu upon by the "AQ?7:. -
applicant and mentiored im the - ..
applicaticn,. been filed 7.

&) Have the corumenta referced
to in (a) above duly attested-
by a Gazetted Officer and. - -
rurmbere:’ "ascordingly 7

s £) Are the doruments referzed . ' L '

to-in (a) aboye neatly- typed
ir double saprs ©

8, Has the indcy of documents heem
filed and pagaing Hone'properly ?

Sa Have ths C‘ro“o7ogl ul details
of reprecentatior. made and the i
‘out come of. sunk representatiomr
“been indioated in the applicatiom? S . o ‘
10, Is the mutter oised in the applie 'V\Aﬂ. ) C 0
- catjon pepding kefore any court of ‘ R o
Law or any other 7acr: of Teibupal?
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14,

15,

16.

18,

19.
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particulars to be Examinad

Are the
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Are the application/duplicate

capy, spare ccpies sicned 2

Arﬁ extra . COp‘OS nf the appllcatlom
with Annexuros

zllud'?

a) .Idontical with the Original %

b) Defuctive 2

c) Uanting‘in Annoxutcs -

NDJ. llagCoNQa ’ » ?
Haye the filo size crvelopes
bearing full addresscs of the
rospundents been filed 7

niven addrgss the
registered address 9

Do the names of thé parties .
stated in the copies tally with
those lndlcatod in the- 3ppll~
cation ?

Are the translations cbrtificd
to-be ture cr SUpuﬂrtLd by an

Affidavit afflrmlng that they
are t“uc ? .

‘Arc tha facts.of the case

mentioned in item no, 6 of the
application ? :

o)

Concisg 9
Under distinct heads ?
¥ . -

.

0} Numbered .consectivoly ..

d)" Typed in double space on one

sidec of the paper ?

Have the partlculars for interim
order praycd for indicated with -
reasons ?

b

whother al 1 tho - rcmedles have
oxhausted, o 3
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oe
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CENTRAL AIMINISTRALIVE TRIBUNAL

LUCKNOW BENCH

LUCKNOW

Original #pplicatien Ne. 80 of 1990

Gaya Prasad ané ethers Applicants
Versus

Unien of India & others Respendents.

Shri Manik Sinha Caunsel fer &pplicent.

Shri P. Kumar Brief Holder of Shrid.Srivastava,
fer Respondents.

Col ame

Hon. Mr. Jugtice U.C. Srivastava, V.C,
Heén., Mr. K, Obayva, Agm,Member,

(Hen. Mr . Justice U.C. Srivastava,V.C.)

The grievance of the am:zgeiicants is that the
applicents whe have been werking as Safaiwalas, were
excluded frem the selection which teek place en 13/12.0ck

1988,

2, The applicants have worked as Casual labeurs,

the applicant We., 1 frem the year 1971 to 1989 and the
applicant Ne. 2 frem the year 1975 te 1989. The applicant
Ne. 1 has werked fer 277 éays while the applicantg Ne. 2
has workeé@ fer 347 éays.The letter of interview fer
preparation of panel of the casuallabeurs whe have
camplete® 120 éays was semt by the D.R.,M. threugh
Carriage ené Waden Superintendent Faizakad and was net
delivered te the applicant We. 1, theygh earlier in the
year 1983 the applicant wos called in the year 1983 fer
the gaidpurp@ e.The spplicant has keen making representa-

tiens kut he has been excluded and the juniers have
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§

f

been regularised. The applicent No. 2 appeared in the
en 16.7.83
screening test/but he was net infermed abeut his

selectien, and again he attended the interview en

11.5.87 But ne result was ever communicateé te him

3. Accerding te the respendents, the applicrt Ne. 1

wéﬁke@ fer 128 d ays ané applibant.N@. 2 for 162 éays
But even then they have werked for mere than 120 days
anéd the figure given by the applicants dsees nét1;ally
with thfigure: The applicant has'beén excluded, theugh
he has been working since leng. Acceordingly, the respende.
nts are directed t@-scruéiniﬁﬁ the papers of he applic@nts
of his werking and the applicants mayalse ke asseciasted

with the samez and in case the applicants have werked

fer requisite peried, their case may be censidered .-
within 3 menths ef the cemmunicstien ef thig erder.
Even otherwise the gpplicants have served the d epartment

4

and there is no reasen i@h@t giving appeintment to the

applicants as juniers have been retained in servics,

4.  4&pplicatien stands dispesed of ag above, No order

as L9 Cogstse. _ Zé;////}/

Viee Chairman

Lucknew: Dated 4,2,23.




et e

.
.lr.,‘

\a\%? " gervice Certificates of the petitioner no2, 27- 29
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Before the Hon'ble Central Administrative

Ciren 1t Beneh . Luckngg,

5 of the Adminigtrative Tribubal Aet jc

DIsTRICT_FAIZABAD
Gaya Prasad & Otherﬁ v ......-Q,.. . APPliGantB
- Versus “ |
Union of India & Others ...esee....  Respondents,
| . IEDEX o

- oap an S W B B W ™ ----Ic’--—- ------ -u-—‘.‘—n(

SN0, Farticulars Pages
From - 1o

1, Application u/r 7 of C,A,T (I’) Rules 1987- 1
2 Retition 1 - 17

3.  hmeguresI
Igpugned order dated 11/12 Oct.l%s.

4, ‘Annegure.II, III Iv

Service Certificates of tne
petitioner no,1. 2‘]5—:2,6

5,  Annegure.V, VI, VII

J&- 2D

"

6. AnnexuresV II1

-Giroular- iesued by the I)ivisional 30
Pergonnel ofﬁeer. : ‘

7 o &nexgre-lx

Letter regarding interview gent by the 2
C& W supdt, tgtnebﬁm S -

9. Annexure-X1I
) Seeon% interview letter,
10, Annexure-XII_-4 |
Representgtion regarding absorption,
11, Annexure-XII.B, XIIT,
Pog'-al Receiptsg, .

12, %egszzzs:-_x_iflr |
o nterview letler, .
13, Annezure.XV.A - '
epresentation regarding abgorption,
14, gegur% Xv.B, XVI L, ' )
ostal Trecelpis, ' o)
15, Annexure—XVI. - = + 4/
' J oint representation dt, 29,1,90.

16, Power, 43

(Manik Sinha)
Advocat

Dated: Lucknow. i . Ggaxgbertﬂoi
| ur
the (/] “Wl day of Mareh 19900 Cou'ﬁsif fO: tae a/
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L~ Beputy Regisuar(]}
BEEORL THE HOR‘BLE CERTRAL AB%INISTRAQIVE

CIBCUIT BhHCH I,UGKEUW

( Qeiieatign u(r 7 g; the CAT(PrQeeedure)Bnleg 198 }

BI§TRIGT_FAIZABAD. | o

Gaya Piaéad & anotﬁer ;....... Aéﬂliéénté

V' m; " | Versus | o
| Unigg uf India,Mihistry”of Railway,

& otheis N .;.....0;... Respondents,
It is most HUMBLY and BESBECTFULLY submitted
tnat the applieants had been workin¢ as daily wage
casual labours in Eerthern-Bailway at.Faizabad and they
have been thrcwn-éut_og erployment, The spplicant No,1 i
a'scheduled caste and the applieant no.2 belongs to

minority ccmmunity (Muslim) The applieante came from

very poor and 1ndegent family and being thrown out of
employmént, they are npt in a pogition to pay the
.representinc ,a8 sucé they have filed a joint épplicati
Under the circumgtanéea it is most humbly and
respeegfully pra&ed that this Hon'ble Tribunal may

graciously be pleased To allow %im to file single
application by both of us on payment of k. Fifty only,
Applicants,

NUI Ty

1., %aya Prasad
} K ‘\j

Dated:[&”ﬁgich, 1990, | 2., Badal Khan

Places Lucknow

LT Pastadl
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]»/ Bcpmy Registraru)

Before the Hon' ble Central Adminietrative frihunal

Cireg;t Bgneh, Luegngg

(Application Under SQetion 19 of the Central

1.

2e

1.

2,

Adminietrative Tribuanl Aet 1985)

Applmatien Yo, @O /1990 L_}/)

DISTRICT_FAIZABAE

Gaya ?rasad

aged about 38 Yrg.
8/0 Late Mangal.Prasad

Mohalla Hodaha,
Distt. Faizabad.

Badal Khan

aged about 37 years

s/o Late Hajid Khen,
Vi1, Koelg xa__,k’urwa,
Bistt. Faizabaﬂ eevcee o see 0

. Vereus
Union of India through the
Seeretary to the Govi,
Minietry of Railway Govt of India,

Rail Bhavan,
New Delhi.

Divisional Railway Manager,

Nurthern Railway,

Lueknow.

Petitioners

..0.0..002/-
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3. Asst'o Personal Ofﬁcer (G)
Northern Railway,

Lucknow,
o 4, Asstt, Machenioal Engineer,
Northern Railway,

i:‘ﬂckné)w. | Cesesssesse | Résyondenta

1. DETA;;_S GF APPLICATIGN
| That tnis pe%ztlen is directed againgt the
oral order oi tae gesponéent no.2 on Jan,29,1990
rejecting tune claiﬁ of the petitioner‘fer e appointment
- as Safal Wala and tue action or respondent nos, 3 & 4
| inxﬁigner;nc toe cfaims of the petitioner/workmen ;n
iingl izing tae selectien 1ist (Annexure.l) dated
11/12 Gct., 1988 making a9901ntments for 89 Safai Walas
y in the pay scale of ke 750/- - 940/~

ANNEXURE.I ( A true copy oi tae aforesaid selection 1ist is

being xiled uerewiﬂn a8 Annexure-I)

2. JURIsnIcTIeH oF THE Tam_@_
- The applieants declare that tue gubject matlter of
tue order agaznst whica tngywenﬁ redressal is witnin
tue jurigdiction of the Tribunal.

LIMITATIOH

The applieants ¢urtner declare that the application is

wiuhin the limitation prescribed in Sec. 21 of tue

L) Baddlico— | | -
Administrative Tribunal Act, 1985,

PR ———

T Uy ceerecscaed/~
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4, FAGTS OF THE CASE

28
Y
- 3 (1)
~4 (i)
D

(111)

The petitioners moat mumbly and respectfully

beg %o showetn as under s.

That the petinioners who are’ workmen within toe

meaninz of Sec, 2(5) of the Industrzal Biaputes
Act, 1947 bave worked in tne Nortuern Railuay ab
Faizabad as eaanal 1aboura and bave compleled more
£han 120 days af aerviee, aé such they are entitled
for absorbtion in tboe regular vacancies of Garriagé

& Wagon Safai walas.

.....

That a se&eotion 1iat for 80 pexma»m posts of carriaze

[ AMWMID
& Wagon Safaimalastas made on 11/12. 0 88 in wbicb
persons juniora to the petitioners bave been

empanelled but une petitioners have been :

| ignored,
Lok hey iapgry oteis 2 ha

vd\;w%ﬂce

gl s
Tbat the detalls of the aforesaid workmen who
worked as Cagual Laboura at Northern Railway, ?aizabad.

are given below -

Petitioner ng,l

Name Period Toval Fo, 0of Deput,
. _ _ -days worked I
Gaya Prasad  31,10,71-3.11,73 128 Carriage &
8/0 Late Mangal ‘ o . _Wagon,
Prasad, 301072 =1,11.72 30 Comstruction
{(Workman No,1) = - - - .
. . 1976 - 1977 40 X
24 6 75 = 8.7, ?5 16 Khalasi
17.9.,79 =15, 1@.75 28 ey
20. 1.69 - 26.2.89 36

Kumbh Mela

'rotal Ho. of days- 277

- v

Y
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ANHEXURESQ (True coples of tine gervice certiiicate are
II,II1 IV
AP being Tiled herewitu as Annexure.II III, v Q
ETIfIONER NO.Z |
- Name Period Tota)l No, ot Deptt,
. o days worked e
sri Badal Kban  16.1,75 - 31.5.76 136 (4 E ¥ (C)
8/0 Late Majid - . First Aid-Post
25.1.?9 - 242,79 09 "
Kban (Workmen ho.2) - - ” 4yoduya,
Hogpita1 Attendent; 517479 - 10.8.79 11 Y
1301 80 - 2501039 13 s
3.2.81 = 10.2.81 08 '
101,82 - 1,2,82 32 '
> 131,84 - 25,1,84 13 ’o
14,1.87 - 5.2.87 23 ’
11.2,87 - 17,2,87 7 ’e
14,1.88 - 28,1,88 15 ’9
3 201,89 = 19,2.89 9
Total ﬁo.wet-dayg;ﬁ-- . 47
ARNEXURE (True Cppies of the service certificate are being
v, Vi, VII being filed herewith as Annexure- v,V1 VII).
(1v) Tbat the petitioners/workmens were entitled to be
C abgo:bed on merit in Fanel of Carriage & Wagon
safaiwalas but was denied the post for ho'fault of
them,
(v) That the petitioners/workmen no. 1 baB °°mPlet°d 254

days and peztitioner/workmen no.z had completed 347

days as Casual 1abour under the Railway rules for

b annelled for regular appointment
L:f @ Q NC! eing emp
)\’M\\MQA'H 0000000 5/-

o4
»-si??’g
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(vi)
2
ANNEXURE.V ITT
(vii)
-3
)
RN
"R
IR
e et
L/T I W
G o

That the Railway Ruled proVides that if any Gaeual

-5- !

1abour has eompleted 120 daye of service then

he eha11 be entitled for screeninc and eba11 be

placed in the‘?anel of Permanent employee as sueh

he is entitled for being placed as the Panel of

_c & W Saraiwalas in the scale of b. 750-940.

( A copy of the circular to this effeet is being

filed herewith as Annexure;VIII).

That bein¢ one of the eenier moer caeual 1abourere

at Faizabad the petitiener/workman no. 1 was ealled

for screening by the Diyisional Railway Manager, N, R1ly,
Lueknow the reepondent no.2 but nnfortunately the
1etter of 1nterv1ew whioh was sent by the Diwisional
Railway Manaaer (APO.G) Lueknow througb the Carriage

and Wacon Supdt, Falzabad wag never delivered to the
Petitioner/workman no.,1 as sucb he eould not appear
before the screening Gommittee which held its

gereening on 8.9 88at 1o.oo a.m, It appears that the
1nterview 1etter was eent on 22.8.88 to the Carriage &
Wagon Supdt.,Faizabad for onward tranemiseion to the
?etitioner/workman no.1, but aeeording te version of the
Carriage1& Wagen Supdt Faizabad he reeetved it too late
on 22.9.88 1 e, after the expiry of the date of interview
However , the carriage & Wagon Sdet in his 1etter

dt 23.9.88 addreeaed to the livieional Railway Hanager

W\/\‘LL“{(‘]Q’( | ;.....;.-6/'
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ANNEXURE_IX

(viss)

-

ANNEXURE.X

(4x)

LCI)LDVV

6.
(A?Q-G) while admitting the faot that he eould
n;t intimate the petitioner/workman no.1i intime
for appearing hefore the Sereening Committee, had
at the same time reoonnhbdeﬂ to provide another
opportunity to the petitioner/workman no.1 %o appear
for acreening, bet the requeat was truneé down.
( A copy of the aforeaaid 1etter is annesed
herewith as Annexure-IX).
That the petitioner/workman no. 1 was called earlier
also for interview at Luoknow for Soreening on
15, 7.&3. The petitioner/workman no.1 oouplied with the

inatruotion and he was interviewed on 18.7.83 dut no

reenlt wag ever oommunioated to him,

(A True eopy of the aforesaid interview orﬂer

is being filed herewith as Annexure.X).

That on the basis of atrength that the petitioner/
werrman no,1 had oompleted more than 120 days he was
called for interview and he was direoted by the
Carriage.& Wagon Sepdt Faizabad vide hia letter dated
27.5 87 to appear before ihe SQreening Committee at
Lucknow on 28,5,87 which he compli;d but the list of
selection Safaiwalas (Annexure-l) does not oontdin the
name of reepondent no.1;

( A true copy of the aforeeaid 1etter is being

filed herewith as Annexure;XI).

I cevrnes 7/



-l

"

(x) That the pereone Junior to the petitioners/

I Lo

-~

workman no. 1 bave been appointed on the provieional

4 - e —

pana]. of Garriage & Wagon safaiwalae vide Annexure.I

- whereaa the petitioner/workman no,1 haa not be abaorbed
a; sueh.
(x1) That the petitioner/workman no, 1 1a a Seheduled Caate
W eandidate as sueh he wa; also entitled to be abaorbed
under Scheduled Caate quota;
(x1i) Tbat all the 8o can&inate; who have been ;b;onbed
; in the panal of Safa1wala; vide Annexure-I are junior
—4- ' to the petitioner/workman no.1, ﬂ
(;iii) That the petitioner/werkman no.1 had been ;enaing
- o repreaentation the Hon'ble Bazlway Miniater, New
N Delhi Divieional Rail;ay Manager, N R1y, Lueknow
and Labour & Coneiliation efficer, Lucknow from time
to time sinee 1975 but 62 no avail,
T npreesdbimd ol -
ANNEXURE.XIIAXIII ( A photo Sf-ate copy of},‘\bhe Pogtal receipts is
.. <T-8

annexed herewlth as Annexure.XII%XIII).

(xiv) That the petitioners/workman no, 2 was 1n1tially
appointed on 15,1, 1975 under Assistant Engineer
(conetruetion), Falzabad as & Caeual Labour (Ghainman)

and worked upto 31.5 71 i.e, 136 days contineouBIY.

AHNEXURE.(V | ( A true copy of the service record is bveing

L/ffj E>¢“’£“<? fijed herewith ag Annexure.fV),
K\ o ] er s

WMQA\M 0000000;8/.
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(Xv) That the petitioner/workman no, 2 was entityed
to be abgsorbed on merit in pansl of Carriage &

. R Wagon Safaiwalas but was denied the post for no

fault df his,

(xvi) That the petitioner/workmanno.z had worked for‘34?
days as Cagual labour in Northern Railway, at Faizabad

thug nad coxpeldbed over 120 days of service between

1501075 tO 19 020390

ANNEXURE.VIVII ( A true copy of the certificate to the effeeted

—4- are being filed he:ewith as Annexure;VI VII).

(xvil) That being one of the senior most casual labour
- at Faigabad, the petitioner/wo:kman no, 2 was called

for sereening by the Bivisional Railway Mana;er, K.Rly.
Lucknow, vide his letter no, 22@E/2-3 Rectt sw/sz
dated 15.?.83 for the post of C& W Safaiwalaa and he

appeared before the Screening committee at Lucknow on

16 ,7.83 but he was not informed about his selection.

AEREXURELXIV (A true copy of the aferesaid 1btter is annexed

herewitn as Annexure.XIV),

(#viii) That the petitioner/workman no., 2 was again called for

ﬂ ﬂ interview at Lﬁeknow for Screening on 11.5.,87 , ?he
petitioner/wg;kman ne;.a ;omplied with the inétruction
and he was interviewed 6n 11;5;87 but no result was ever

communicated to nis,
-

Feu dYy




o,

(xix)

(xx)

(xx1i)
(xx11)

(xxiid)

ARNEXURE.XVAXVI

@

9=
That on the bagis of atrengtn that th; petitioner/
workman no, 2 had completed more than 120 days
he was called for interview Uwice, which is comglied
#ut the 1ist of aeleeted safaiwalas (Annexure-I)

does not contain the name of the petitioner/workman.

That the persoglso the petitioner/workmen no, 2 have
been appointed on the provigional panal of Carriage
& Wagon Safaiwalas, vide annexure-I, whereas the

petitioner/workman no.2 has not been absorbed as such,

That the petitioner/workman no, 2 is a.minority

aommnnity cagte (Mugtim) candidate as such he was also

entitled to be abaorbed

That all the 80 candidates who have been absorbed
in the panal of Safaiwalas vide Annexure.l are junior

to the petitioner/wnrkman no.2.

That the_getitioner/wéikman no,2 had been gsending
representation vhe Hon'ble Railway Minister, Hew Delni
General Hanager'a N, Bly. Hew Delhi Bivieional Railway
Managere N, Rly. Lucknow and Labour and Goneiliation
Of;icer Lucknow frOm time to time gince 1975 but of

no 878110

N nafrenewtating ol
( A photo copy of/tne Postal receipts 1s annexed
w3

herewith as Annexure.XV&XVI).
That having Iaileé %o ¢et any remedy the petitioners
ultimately met the respondent no.2 on Jan, 29 1990

PRSI

~:U\\M<4\‘L| 000000010/-
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(xxv)

(xxvi)

(xxvsii)

@

-10-
al Lucknow bua wie respondenv no.2 orally expressed
aig availity vo do any thing in vais respect rejected

the claim of tue petitionerg,

1hat toe cauge of action arose on Jan.29 1990 when
the 0.2, No.z finilly rejeeted the elaim of the

petitioners/workman by hie verbal order.

That under the fﬁeta and cireumstanée; of the eaée
it is expedient in the intereet of juetice that the
oppoeite partiee be diracted to place the name of
petitionera/workmen on panal of carriage and wagon
Safaiwalas in the gcale of &. 750/- - 94®/- w.e.f,
12. 10.8& i,e, fdru&he date of notification vide

Annexure.l.

That the Railway Board circular No. E(NG)/II.75

eL/Wv dt 12, 11.1975 (H.Rly. S.N, 6422) provide that
eaeual 1aboure and eubatitutes whether employed on
éibject oi otheiwiae who hae completed 4 months
cémplete service ahouxd be eonsidered foi empénellment
by the Screening committee for abso:ption azainst
re&ulgr class IV poets, but inapite of the above

clear cut prdvieion the petitionere/workmen have

been dented empanellment by the respondente.

That Railway Board'e another eircular Ho. EQNG) 1176/
CL/bG? dated 11, 2 77 (N.R1ly. S.N.-7046) enviaagea

the caeﬂal 1aboura who have put in four month'

qu'[Pa%;;ZEv@:i?~——-— o\xn\$4<y\1«
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-

(;nix)

.%

Z

;11;,
contineoue eennice hln but nho have oVen 120 eaye
of eenvice the hnoken penioe; mey also be screened
if ip the seniority 1ist of the cagual 1abourers
maintained in the unit their juniors beod&&%
eligible and come for eereeneinz R In the 1nstant caee
all the persons 1ieted in Annexure-I are junior to

the petitioners and the gax claima of the petitionera/

workmen have been ignored.

That yet another circular of the Railway Board vide
no. E/NG)’II/?G/GL/G? dt 541 eo (H Rly. sN 7433)
direotg that the diacharged casual 1abour haying four
monthg contineoue service before discharge ahould be

consldered for soreeninz if euch discharged casual

1abour approach the aﬁministration at the time of
sereening The petitioners/wonkmen crave the leave of
this Hon’ble Tribunal that inepite of repeated prayers
made and the representatione made to all the
authoritie; concerned including the Hon'ble Railway
minieter , none of the respondentg gave any earefnl
consideretion to the just and genuine elaims of the

petitioners/workmen.

GROBHES F@R RLLIEF WITH L@GAL PRGVISIOHgi

The impugned oral ordeer of the reopondent N0,2
on Jan.29 1999 rejeeting the claim of the petitioners/
orkmen and the impugned action of the respondent

Nno, 3 & 4 by i¢noring the claim of the petitieners/

B



(1)

(i1)

(1i1)

(iv)

(v)

! b e-n

-iz;
workmenbn finalizing of the eeleetion 1ist (Annexure-I)
at, 11/12 oct, 1988 are uneonatitutional 111ega1
arbitrary'& malice in law hence null & vaid inter alia

on the following ¢rounda te

E%QEEE&

BEGAUsE the impugned order at 29.1 1990 and the
impuxned aetion are vielative of the righta guaranteed
undar Articles 14, 19 (i) (x) and 21 of the

conetitution.

BEGAUSE the 1mpu¢ned orﬂer and the action have been

paesed arbitrarily and without applying mind,

BEGAUsE non-eelection of the petitioners/workman ia
violative of Asstt Bivisional Personnel Officee

eireular dt 14.9 88 (Annexure;VIII).

.

BECAUSE non-selection of the petitioners/workmen ie
violativa of Railway Boaxde circulars nos. ¢ §
E(HG)/II.vs/en/vvat 12.11,1975, No, E(NG)/'H-'m/‘ﬂa/‘?6
dt 11.2.1977 and No. IVKNG)/II/?G/CL/67 dated

5.1.1986.

BEOAWSE non-eelection and the impugned order are
violative of principle of natural justice fairness

good conscience and all cannans of law,

BECUASB the non.selection of the petitionere/worknen
and the impugned order at, 29.1.90 violates sec, 26 N

of the Industrial Disputee Act ,1947.
7 a4y



,(vii)

(1)

(111)

. | (iv)

(v)

(vi)

| A YL
éNEEXEE_%i%’L

(®)

)1)

P
BECAUSE the impugned order of the respondent no.2
a'bed 29.1 19% and the non.selection of the

yetitioner/workmens are against tne principles of

Social 3‘33“%4’»& Ut Auurdre ot aj,\sww

Tha'b j-he peti'tioner 100, 1 sen'l'- the following

7 fom
repreeenta‘bions under registered cover (Annexure,.ﬁ'f‘"

The Biviaional superintendent R Rly. Lueknow on

179 75 under registered cover,

The Hon' ble Railway Mmister & Bivisienal Superin’ae—
dent N Rly. Lacknew on 1‘7.11.’76.

The Bivisional Railway ﬁanager, K Rly. Lucknow dun-

iorwarded by carriage and Wagon Superin‘bendent on

17 .2;19'?6.

The Chiet Miniater and Asstt Labour Commissioner

(Central ) Gov‘b oI India ,Lueknow on 13.12 85,

The Hon' ble Railway Miniater on 9,8,86,
The Divisional Railway Hanager, N.,Bly., Luciknow on
11.8.86,

(A photo gtate copy of the postal receipts armm—

® ) byl
‘ne:lng iiled herewith as Annexure. H—I—H‘)‘

That the petitiomer no, 2 gent the following __ B
‘ ‘ o p T4 b A

representations under registered cover (Annexureg
The Divisional Railway NManager, N,Bly, Lucknow

on 24 oa;"’v

The Hon'ble Railway Minister, New Delhi on 11.3.80

. -

BIRZTUCENY)
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e
(iii) The &;P.@ (G) D.RM, foice, Lucknow on 18 5.35
:(-1v).sy Tbe Genera.l Eanager N.Rly., New I}elai the Divisional
o Railway Manager, i) Rly., Laeknow and D,P, 0., )i} Rly.
X vLuoknow on 9,9,87, \
) (Q) ‘ fbe C, m.e., NRly. Lueknow on 14,9,88;
L .
AENLXURE.% Nikcre Ul ( A photostate copy of the postal receipis is
being 111ed herewith as Annexurajléﬁg {‘DYU
(e) That tne petitioners met and nanded over a joint
represen‘ﬁation wo Uae D1§1siena1 Railway Mahager, .
Rly. Lueknow , the respondent no.é on 29 1.199@ whieh
A%N wag also rejeeﬂeg. |
ANEEXERE;HKQIU | ( A true copy oi the joint repreesentation is being
- Qilea herewita zg Annexure;§%).
7, MATfEBs NeT PREVIOUSLY EILEﬂ OR PENDING IN ANY OTHER
N R cmmT : S

Lh&t the matter raised in the present petition haa

not been filed not is pending before any court of law,

8. E@LIEFS SQUGHT

That under the faets and cireumstances mentioned

abeve it 13 MGST HUMBLY & RESPEGTFULLY prayed that this

Hon'ble Tribunal may graoiously be pleaaed

(1) Yo p;s; any oider, direcﬁion commanding upon the
feépondentg té include the name;.éf the Petitioners)

' workmen on the panel of C& W Safailwala notified on
11/12 Oct, 1988, (Annexure-l). '

‘A\JAQW\%




(44)

(14 )

éiv)

9¢

_=10- . | ‘

to pass any order direction commanding upon the

, respondents to absorb the petitioners/workmen in

olaas v posts as per the Bailway Board‘s eirculara
mentioned in sub Para xxvii, xxviii and xxix of

Para of tbis peti’bion&a’}d—uﬂi% WL-Q/-/\-—MQAJL o Q.
é(f\'u /&J.Lu_d’—’*-% 6’3/\,’1‘3—?_414)\&(,&0

to pass any other order or direction aé this
Hon'ble Tribunal may Beem it fit in the interest
of ﬁnatice.

tc; ;.wn.ra eé;‘b;

INTERIM ORDER IP ANY PRAYED FQR;

That fnn‘nhe rea;onn ;nd oirenmntnneeé
mentioned in this petition, this Hon'ble Tribunal
may graciously be pleaaed to direct the reapondents
to take work of casual carriage and Wagon Safaiwalaa
from the petitionera/workmen on usual wagen ti11 the
disposal of this petition,

GBOUNDS FGR IETERIM RELIEF

BEOA@SE the impugned order of the respondent
no.2 dated 29 1. 1990 and the non-aeleetion of the
petitioners/workmen on the post of Garriage and Wagon

Safaiwales violates the Railway Boarda eircalars

dt 1¢,13. 1975 11.2, 1977 and 5,1, 198@ men‘bioned in

sub paras xxvii, xxviii, and xxix of para 4 and the
circular of Bivisional persennel Officer B, Rly.
Lueknow dated 14.9.88 (Annexure;VIII)

X

_x
STU ST
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PARTICULARS OF POSTAL ORDERS FILee IN RESPEET eF THE

APPLICATIGN FLE ﬁ, seﬁ 7

1, No. of Indian Poetal @rder ([ﬁ?— 9- o1- (4099),4

2. Name of the iasuing post offiee: F&aaahadikaﬁéwé—(kb
3. Eate of iaaue of Paatal Grder(s) le March, ,199@.
4, Post 0ffice at whieh payablez Lucknew.

g;gi_ow ENOL0S URE§ “

conFitation no, I- Annexure-I Impugnder order dated

11/12 ect 1988.

Annexure. II o111 IV,- Service Oertifieatea of the
| petitioner No.ls
Annexuie- V,VI,Vil. Service Certificates of the
I petitioner ﬁo.z.
Armnexure. VIII* Circnlar issued by the Bivisional
| persennel effieee for ahaorbin; the
easual 1abouree who had put in 12. days,
Annexuie-lx- Letter regarding interiiew aent by the
) N carriage and Wagon Superintendeat to the
Divisional Rallway Manager.
Annexute, Xe Interview 1etter. |
innexuie- iI. Second interview 1etter.
Annexure- XII Aa Repreaentation regarding
absorbtion.

Annexure. XIIB & XIII- Postal receipta.

T YA
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4

| Divis f
He-zzw/z-a/ammm/as istonal Office,

. LHC;Q’}U!?, P S
. . o - ., mt@ﬁz &10‘&6
""" e Carriage & Vagon Su te - z9
LKO, BSB,FD, bl L -
‘ CPO/PBH,SLN & RBL. ' .
LF/1KO, b
- 3‘ ‘ 8S/LKO,FD,PRH, '
-4 ©_ aSM/AJ,BTKD,ULN, ACND,MFL, -
FWI/1KO, NU.SLN, PWI (Sp1/LKO & SLN, | |
PWT(TWSLN’ ) o N
"+ 1\ °LKO,BSB,SLN, CHI/BSB,
Dii(CaW} / AME(CAW) LKO.
| Sr.DME/LKO
‘ "¢/~ Divl,Secy.NRMU near Cuard's running room CB, LKE
Divl,Secy ,URMU near Parcel Office.CB/Lucknow.
B . Sub:- Panel of C&W Safaiwala in Scale Rs.196-
v 232(RS)/750-940(RPS ), in C & W Department,

. f‘ o . L . u—— '

A5 a result ot screening held on 27 5 87 28,5,87
and 24.6.87,the fallowing casual labours/substitutes of
+ . all the departments on Lucknow Division who opted for
their absorption as C&W Safaiwala have been found _
suitable and are placed on the provisional panel of
C&W Safalwala in Scale Rs,196-232(K8)/750~940(RKr3).
Their names are given 1in oriep of seniority/metit based
on total number working days as casual lavour/sunsti tute,

—\_*,\ PR

.n.n.b.u'q.n.-on.—‘ ------------- .-i.-..dli.‘ ‘. -~ -‘..'a.—- - u. -

Lalloo .

AJ/LKO.

&.k("_'lﬁ(»\,

2 Cosbufreake,
f%££5¥—*¢jgi“~_.r
7 TR

Merit Roll 'Ne . & Father's Design/ Whet- Fd,qu- D.0.B. Dat Total
Oraer No, Nz . Stn. her alifie eof No,of
" ' 56/5ST cati- init- days
on. ial
‘w- [ P U R P Y ~ G e A S W N L GRR L MW e , Gk L e B e B me  wh . wm A agpﬁt.’. - e, e
1'” ‘(-Z’ L. .-32 - - - - i'.. - ey ‘?-.q -~ u‘- - - Z'.. - é.u - -91.- -
OthwcoS,Shotvvooa"'tnc".qooconoocooa'
1. 1. Anjaloc 3/0 Cekn/PWI/ 4 -  3.1.57 22.1.75 2B73
) - Jasaf, Q?dSLN. :
R [,
2, 5., Bansrsi Lal S/0 S/W,cws/ SC VI 25.7. 61 2 6.78 2292
" Bhulai., LKO, Passed
‘3, 6. Sita Ram S/0 ~d o~ - VIII1,7.58  2.78 2048
: Sukhea, ‘ v . ' )
b, [ 7.. Ram Ktipal S/0
QD ' Ram Pyare, ~do= - - Feb, 78 1970
5. 8, Baboo Lal O/O ~do-/BSR - - 16 11.66 8,6.78 1917
Bholloo Kam, ,
6. 9, Onkar Nath S/0 ~do~/LKO = HS 1.7.55 1.1.77 1916
' Sheo Narain Yadav. Passed, :
7. 10.?&1"&8 T S/O -dO**/BSB SC ' k 3 25.6.50 5’1008-78 1897 .
: - Sheo Murat,
a, 11, Ram Nath S/0 Sub,Porter SC  VIth 28.3.54 15,5.74 1883

Pa.‘i - ’.i a

e,
/\/"1 Py iy
AMEU

L 2R 2 4 ‘2‘

e —C




(27 (5
) -

-3-
"%”-é-.”.n.-.".-'“'.-..-.-,.‘z;‘«.*v”tj‘- *»“-“;T{:"u"o‘n',"o"n“’4'r. Pt Sl ....x
. . D ) e 5e 6. Te 53 9‘

[l ;"c"‘-"w"o"o"w""q“‘.""v"i"t"q;0 t gy
S/Shri

28, 62 Lgl Bahadur S/Porter - Stn 25.3.60 20.5.78
~ /0 Mahabir.  SM/LKO, . 3 78 1005

hat} i“‘*! b"&“q"’“‘g v"‘g"’y“. nr‘u

29, 63 Om Prakash 5/0 -do~ = - 8th 1,12, 59 20,2.77 1005
= Behari Lal, o o
530.'64 Tribhwvas 8/0 . ~do- ~  =dow= 0.2.60 25.2.78 1004
- . Ram Surate a ) a
31, 68 Daddan S/0 R.K, -do- ' < H,S, 17.1.59 20,12.77 1000
L Unachaya. . R .
32, 66 oyt Mispa 8/0 -do- < 8th 3, 7.60 5.5,78 1000 ”
. . Pu'ai“ \nwal ' . :
. 33, 67 PRan Bali S/0  CL/IoW/ 8C - 22,4.56 22.5.74 973
Mahragd Dean, : SLN
34, 68  Avcul Jehir S/0 Sub,/8M/ - Bth zo.h.bo 20,4,78 964
- Ab, Wah{d © LEO.
. Ghianz LXYCWY , v o :
35, 69 1 JCnetiivedi  ~do-, - Bth  15,13.62 16,12,80 900
S/0 R.A.Chaturvedi, B \ ‘
36, 72 Ram Narain /0 S/Porter ~ 8th  5.5.59 30,12.77 860
o Dadloo *aa. «  SM/LKO, - o .
37, 73 Sita ‘Ram S/0  CL/PWI/ SC = 11.5.58 13,3,75 87%
I Marahoo, JNU, - ‘ ' ' '
438, 74 Pnool Ch,'S/0  5/Porter -~ Inter 14.6.59 10,10.77 858
S Salig Fam. SM/LKO, :

39, 75 Arjun Kumar S/v sw/sm/on - & . 21,6.60 5.3.78 856
. .- Sri Kishan., " ‘ : .

40, 76 Lallan Pd,Singh o/porter -  H.S, 25.7.60 15.4,78 833
' ' 8/0 R.B.Sinch, SM/BIKD . SO

41, 77 Vishwa Nath S/0 CL/PWI/INU « -  21,8,57 12,3.76 824~ . <
Ram Harakh. ' '

Singh S/W .»jok-.&ngho ' ’ . -
‘43, 80 Rem Adhar Chaubey CL/BWI/ = Bth  14,7.59 4.10,77 800
. S/0 R.D.Chaubey.Spl/LKO, . o
\ghh; 81 - Srikant Pandey 8/0 S/Porte:“~ H,8.. 15.12.62 16.12.80 800

. _ 8S ﬁf%geyé T . SM/LKO, S I y
e : S R.Ashraf, = BSB, ; L : Co
¢ 83 Lalji Tewari S/0 CL/Kh/PWI- Inter 5.1.60 10.2.78 720 .
e SRRl BTt SPLLIC, e .
.V. g5 U flrlvastava PW{/LKO., = H,S. 13.4.61 10.4.79 710 -
v 8/0 K.N.Srivastava. o e A
Lo 0 Qe LT
LA ' S I@z’Q’luﬂ/]mfu
8 _ : ‘ ' _AME T LK |

) \ . | _ | | ; N[’Z(
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Lueknow,

Annexure.XIV Interview letter.

Annexure= XVA Representation regaréing absorption.

Annexure. XV B & XV1. Postal Recelipbs.

Annexure. XVII. Joint repregentation dated 29,1.90.

ST G

(Gaya Pﬁrasad)'. |
Petitioner workmen no,1

L,

i\‘#

Dated: Maroh?({ y 1990, (Badal mﬁ) W(%

petitioner/workmen no,2

vmm mm

We Gaya Brasad ased abont 58 years S/o Late
Eﬂanda.l }.’raead ’ r/o Mohana Modaha, Bistt Faizabaé and
Badal Khan azed about 57 years s/o Late Ha;id Kban, r/o

Koela Ka Pnrwa Dist'b Faizabad do hereb/y verify that the

contents of paraa l (7 }WE) ), 1),are true to our personal

) L} ), )L —
knwoledge and paras L 3%«\)!“), “l are believedwto be true

i

on legal advice and that we have not gmuhﬁ stapressed

any material faet, STl Gy

Dated: March [Lf, 1990

Place : Lucknow -
lace : * ‘ Applicants, el
Through '

(Mani\fk sm{ MANIK SINHA

Advocatte Advocata
Counsel for the pelitionersS ~ '
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| Divisiona} ﬁfiioe,v
Lﬂcknmlu PR
- v L %t&d%j}"ﬂ},fjﬁ
" 'The Carriasge & VWagon Supdt. ’
. LKO,BSB,FD. | L. -
CFO/PBH,SLN & RBL,
LF/1XO0,
85/1.KO,FD, PBH, :
#SM/ AS, BTED,ULN, ACND, MFL. -
PWI/1KO,INU,SLN, PWI(Sp1/LKO & SLN,

PWT{TDOSLN,
- I \°LKO,BSB,SLN, CHI/BSB,
" Dius(CaW)/AME(C&W) LKO. -
Sr, DME/LKO, . | .
'C/~ Divl,Secy.NRMU near Cuard's running room CB8,LK8.
Divl,Secy,URMU near Parcel Office,CB/Lucknow.

 No,220-E/2-2/Boreening/s6,

-t

- Subt~ Panel of C&W Safaiwala in Scale RB.196-
232(RS)/750-940(RPS ), in C & W Department.,

1
S———

A3 a result of screening held on 27.5,87,28,5.87
and 24,6.87,the fallowing casual labours/substitutes of
+ . &ll the departments on Lucknow Division who opted for
their absorptlon as C&W Safaiwala have been found _
suitable and are placed on the provisicnal panel of
C&W Safaiwala in Scale Rs,196-232(18)/750~9L0(R=3),
Their names are given {n oriep of seniority/metit based
on total number working days as casual latour/suhstitute,

Y e M e vl L el e L OB L R A o L m L R WM e

Lalloo, AJ/LKO,

’

&.,2) Snlé:j‘. L B

Leefeon “f- e f:'it“: AME R

M=

_57?3;3§QKTLK

&erit Roll. "‘Ne - & &aéhér:s' ieéién) Wete ﬁd:qﬁ~. b.b.é,’Dét. Total
Order Na, Nz ., Stn, her alifi- eof No,of
‘ o SE/5T cati- init- days
. on, ial
s e i Lo LaDpPtt,
12 2, o3 o ke 5, 6. _Te_ _8.__ 9, _
.'nnc"csfshvroooo.”atn-qv»ocvontco'onoo-
1, 1. 4Anjaloc 3/0  CéKn./Pwi/ & - 3.1.57 22.1.75 2873
. Jasaf, T%SLN. - .
2. 5. Banersi Lal S/0 S/W,cws/ SC VI 25.7.61 2.6.78 2292
" Bhulai., LKO. Passed :
3. - 6; Sita Ram S/0 ~do~ - VIII1.7.58 2.78 120§8
: Sukhoo, ' v ' '
b, 7. Ram Ktipal S/0
CD ' Ram Pyare. ~do~ - - - Feb,78 1970 -
5, 8, Baboo kal 5/0 ~do-/BSB - - 16,11.66 8,6.78 1917
Bholloo KRam, - :
‘ Sheo MNarain Yadav. Passed. :
T 10, Paras 7 S/0 -do-/BSB  SC r 25.6.59 £0,8,78 1897
‘ Sheo Murat.
3, 11. Ram Nath S/0 Sub. Porter SC VIth 28.3.54 15.5.74 1883

Pa-‘i - “ﬁn

‘2 (‘r‘ /’7
ot bl ol



‘€ﬁ4@ 81

\as fez
Xé, 83

7 g5

S/0 R.D.Chaubey.Spl/LKO,

s pq%giyé . SM/LKO,
e .

SYhESE 70 Sw/cws/

S R, Ashraf, BSB,

gﬂ Sa aran ‘Tewari Spl/LKO,
Deepak Kumar

21 J8rivastava PW.{/LKO,
S/0 K.N.Srivastava.

- Srikant Pandey S/0 S/Porter -

-

Lalji Tewari S/0 CL/Kh/PWI=-

-~

.3.
1. 2o _ 30 v . ‘L}: R é."g:“‘"
2 c 'S S)S};ri - ™ c“’o‘fv""c""qw_ "’"l".“;““s"" sr‘". c“’;,'*
28, 62 Lal Bahadur ‘8/Porter .- 5th
29, 63  Om Prakash S/0 -do- -  8th
o Behari Ldl. ‘ ’ ) ] ’
>?0.‘64 Trlbhuman,S/O =0 w  <dOm
- Ram Surat, -
31, 68  Daddan S/0 R.K, ~-do- - H.S.
. Unaohayq. ; '
32, 66  Raiprh Hisra s/0 udon . Bth
S Ramevnwal g3, ‘
.- 33, 67 Pau Ball S/0 CL/IOW/ BC -
Mahrag Dean, SLN
34, 68  Ardul Jebir S/0 Sub,/SM/ - Bth
: Ab, Wahid © LEO,-
. un Alyﬂx'f
35, 69 i o« Chotvveddi "'dD"' - 8th
S/0 R.A.Chaturvedi, '
" 36, 72 Ram N~rnin 8/0 S/Porter -  8th
o Dadloo *ans «  SM/LXO, |
37, 73 Sita ‘Ram 5/0  CL/PWI/ SC =
' ‘ Marahoo, JNT, . o
,;438. 74  Phool Ch, '5/0 S/Porter -~ Inter
T Salig Fum. SM/LKO, L
39, 75  Acjun Kumar S/v SW[SM/LKO - -
- 9ri Kishan, ' .
40, 76 Lallan Pd,Singh u/porber - H.S.
o " 8/0 R.B. Sln@h. SM/BTKD :
41, 77  Vishwa Nath S/0 CL/PWI/JNU - ~
' Ram Harakl, o
42 78 Viigv Pratap s SW/BWS/BSB - 8th
Singh S/\b o ououlngh'
‘43, 80 Ram Adhar Chaubey CL/PWI/ -

8th
1.5,

H.S.

x oLt

» o*.“gﬂ;m.h“y. ‘-h‘du q“u
?0 8Q

.w’u‘w. .u'-u‘m”,.‘.._

25,3, 60 20, 3 78 1025

4

1, 12, 59 20,2.77 1605
19.2.60 25.2,78 1004

171,59 20,12,77 1000

3.7.60 5.5.78 1000

23.@.56 22,5.7k -373,.,
26.#.60,20.4.78 9614
15.1é¢62 16.12.80 900
15.5.59 30.12.77 880
115,58 13.3.75 875
14.6,59 10,10,77 858
21.6.60 5.3.78 856 o
25.7.60v1?-“.78 833“;"
21.8.57 12.3.76 824 -
v25.6}56 23.10.77 813
14.7.59 K.10.77 800
§5.1é.6a 16.42.80 800

10,1.59 20,4.77 795

Inter 5.1.60 10,2.78 720 .

HS,

e

*);'Q1 I"u./l’) 144



L R T E T I M M
"“'o"'o"'c"'o"'-“‘-"-“0“0"0"0"_-"‘.-",“o"’d‘."ot".-""u‘”»"'-’Mf"‘.'ﬁ‘f’. -j"",-g".'?‘;"'r;vfgf*“.‘.?'.w.ﬁ
- S/Shri S C T |
. 67.111  Heera Lal 8/0  HWS/ . SC 8th 40 H’éé' G 4.7 g
. o (LY «l A ‘ ] e o |4 TN 1,)"'&4 4 16
., 7N Ram Fx K, S5/PBH passed - .1.,v,’ev? 28

68, 112 Khoden Lal S/0 CL/Kn/  SC 5th  1.7.62 12 .15 76
. - Late Chocey Lal IOW/SLN " . 7'Q§;12"?°z§ n

69, 114 Md,Ajeem /0 CL/KH = -  8th . 3.3.57 17.41.79 283

.« 0 Kallop, CWS/LKO o 57 2‘1 73 a8 .

. 70, 115 Dhukhi &/0° S/Porter -~ 7th  1,3.54 '59, ST

»~ Pam Piarey, , © SS/ULN o o ? 7,' er2
71 116 Chhotey Lal S/0 CL/EH/- SC 5th  8.6.58 2.9.77 270

~ Nankoo Ram, PWI/SLN, _
72, 118 Ram Kumar 8/0°0 "SS/aMVII'eT -~ . 126.1.88 26.1,76 245
: - kam Bhajan, e ‘ ‘ ,”\. o o
75, 117 Ram Shanker, S/0 CL/FH/PWI/SC H,8. 16.8.52 2:9.77 240
' : Ch-flnﬁu. Rf.‘ﬂ‘e s SLNQ o ) A B

The 119 . V.K.Srivestava SW/CFO/PBH-  INTER 28,1,60 28.3.80 240
SRR S5/0 S.D.Srivastava, o R

#, 120 Prem Singh Kureel CL/IOW SC H.S. 27.11.59 3.7.80 230
L S5/0 Kenhiya, CB T e
~ 76. 121, Ram Kumer S/0 CL/Kh , _SC = 20.4.5% 27,12.75 214 -
.« Shiwv Belok, v T o e
77, 124  Shesh Narain S/OCL/KH/SM/ -  Inter 16.6.55 8.12,77 178 .
o - Ram Dulcarey. Misrauli. o . '

' ‘ ' . ' " - o . . ) .b
78, 125 Aziz Raseed  SW/CWS . ~ H.S. 1.1.58 1.1,77 17

L S/0 Fazal Raseed LXO e

79, 426 S.P.Tewarl S5/0 SW/CWS/FD = Bth  1,1.53 5.11.75 162 -
~ ... Prabhoo Dayal, . o : .

80, 127 Abdul Mazeed S/0%EX CL/CHI/- H.S. . 31.1.51 15.11.76 159
o, Barsati, + nSB Lo ST o

B . . . The post facto approval has been accorded by the =~ -
 competent authority for 15 candidates(metit N0,2,5,7,14,22,35,44,47,
47,58,60,61,62,69,74 & 75)who were sppointed after 1,0,70.and . . .
~prior to 31.1.81 and alsc the approwal of under age upper =2gé
relaxation of 16 cendidates(merit No,2,9,14,17,28,29,32,57,39, ,
 40,47,48,53,56,62 & 73)has been given for their regulgr,gbsorptiQﬂa'
- A11 the candidates may be appointed as C&W Safeiwala in Scale - :
Rs,750-940(RPS) after abserving all the formalcies before l1ssue
of appointment letters as xxgx requiped for appointment ,in

Rallway Services, . , '/ Cnsaﬂn;u~ I .  ﬁ; -

R s S‘q .
hay? ,zf‘_

CT L Bl loe
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Date of initial employment Date of initial smplovment . asr
At ety | owoarees | T ST et wafe oo e vpey TO® ¥ a0
Period of employment Nature of | Lo Period of employment Nature of | GVET gEITAT
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Before the Hon‘ble Central Administrative

Gireuit Benoh, Luckngw,

APBIieation U/s 19 of tbe Administrative Tribunal

 Gaya Praséd & Others

Umion of India , & Gthers

Act 19085,

Versus

ANHEXURE IV

secescces Applieants

seessccnne Respo'ndents.

SQrking days of sri Gaya.Praead s/o Sri Man&al.

B G.A.

D G.B. .

ST YTy

(Ist) 31 1@.71.
03, 11419824

@otober 1971 03 days‘

Harch 71 26 daya

Dec.,
Sep.
Oct,
May

71 15 days
73 28 days
73 51 days
73 - 25 days. -
128 days.

(@ne hundred twenty eight days)

plts=1

sd/- Illegible,
csW, Faizabad,
.11, Géyaf?rasaé
C 27.,5.87.

W,
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Before the Hon'ble Cebtral Adminiatrativa

. cireuit Bench Lucknow.

ot

DISTRICT _FAIZABAD

Qayagyraaad.& there 0000000000000 Lo APPlieantB

Versug

Union of India & ﬁthers covssscacnse Respondents,

| ANEEXURE VI

) §erviee Certifieat e gf §ri Badg] Kha
Gertified that shri Badal Khan S/o Majid Kben worked

| at firat Ald, Poat Ayodhya as casual 1abour during ¥ela

period as under P

is a Hoapital attendent his work during the MELA
period was good and satiafactory.

'
------—----—u-—-------

- e a ows ar we W e e -
8 Eo. Mela Period Days,
1. Hagh iela 1979 A1, £5.1,79 = 2.2.79 . 0.9 days
2, Savan Jhoola Mela, 1979 Ay, 51.7.79 - 10.8.79 11 days
3, Magh Hela 1980/AY¢ 13.1.80 = 25.1.80 13 days
4, Sawan Jhoola 1980 /A¥. 22.8.80 - 27.8,80 04 days
5, Hagh Hela 1981 - 3¢2¢81 = 10.2.81 06 days
6, Ardb Kumbh Mela  1982/A¥. 1.1.82 « 1.2.82 32 daye
7. liggh Mela 1984 /Ay, 13.1.84¢ - 26,1,84 13 days
8. Magh Nela 1986/AY. 20.1.86 - 13.2.86 25 days
9. Magh Mela 1987 /Ay, 14.1.87 - .2.87 " 23 days
. . ‘ T, _” 1102087 - 17;2087 ? days
10, Magh Mela 1988/Ay, 14,1.88 - 26,1,88 15 days.

Total working date1g2 days.

84/~ Illegible
9050780

Forwarded to Sr, Medical Supdt, LKO, for

favour of engagement if any,

D .0 loe

L.T.1,
Baﬁal. Khaﬂ.

S gaT MC”">

sd/, I11igible
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Before the Hon'ble Centra)l Admlnls%raﬁlve :

Circuit Bench Lucknow.

. DISTR ICT FAIZABAD.
Gaya Pragad and others escesscees Petitioners
Versus
ﬁnion Of India & Otharﬂ " "seveoee .o;. Reﬂp@mentﬂg
ANNEXURE VII

mu_mmw
Ceﬂified hat sh ‘Badal Khan S/o sri liajid Khe.n
(R.F. ) worked at Firs‘tc Aid ?ea‘h Ayodhya as o
Casual Labour uaring“§he Kumbh ﬁela period from
2.1.89 ©0 19.2.89 ( teta1y4§ days).

+ 84/~ T1lgible
19.2.89
Pharmach iat/K ri/Dy.
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Before the Hon'ble Central Adminigtrative

Cirouis Benoh, Luckriow,

: Gaya ?raﬂ_ad & Gthers "oeve sesssse ?etitioners
Versus
Enion Of India & Ot'ﬂel‘&s ‘ .‘o @00 000000 D . Respondeﬁts;

v

Annexure.IX

23.,9.88 -
C& W Supdt,
» Faizabad,
TG,

Divigional Railway Manager,
N.Rly. Lucknow (A PL0,)

Sub,: Screening of Casaal 1aboar/Substzvute belonging
) : to Scheduied Caste/Tribes to make good gbort iall,

| Reg. Letser No, 807 F/961 Crasi/Prag/es at, 125,8,88

Reference above it 1g_to inform that the jletter in
éueetien wag received in thig ofilce on 22.,9.88 through
free gervice wh;ch waé brought to Bhig office by one of

the Ingpector Sri Hari Carain working in Train passing duty

. in open condition along with otuer imvelop which were too

were given in open conditleon %o this office, It wasp
stated by'bim.that the envelqps'containins the letters
were given to him by T,X.,R, on duty Train passing. The
letter was received too 1ate i.e, on 22.9.88 atb here as one
of the candiaates only of ;pis Depo, named Sri Gaya
Pragad S/o Sri Mangal at sr, No, 44 of tne letter , was %o
appear in the committee room, uazaratganj, Lucknow on
8,9.88 at 10 hours, uhis office could not inform him due
to late receipt of the lebtter, Moreover he is not working
now a days hence it would have been more heheficial ior
compliance of the 1ettér ir 1# was made over lo the

Magsengor of Depo, goes To Divigional Office gor this

Uy W



.33\.:

purpose of delivery of dek ete,

The letter indicates that the call letters bave

been issued to bome addresses on 22,8, 88, 1% is not

known if the candidate nemed Sri Gaya Prasad has ‘received

the letter and attended the offiee on 8,9,1988 as

~nothing has been received by bim from tbis office regarding

%orking da&a certificates etc.

It is further to edd that if the candidate ie
dqgrieved of with the opportunity in abgence of the
information given tq him dﬁe_to”1§t§ receipt of the letter
either from postel service or free gervice m he may
kindly be vestowed with an other opportunity for the
screening please, _ |

| 54/ Tilegible
G.W.'s ,Paizabed, 25.9.88
T sy,
o 74 12.88
Garria&e Wegon Adhikshak
Utter Railway, Falzabad. Ex,

¢
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Before the Hon'ble Central Administrative

Cireuit Bench, Luckngw,

G'aya ?raséd & Others  eescsssecse APPlicantB
” i , B Versus “' )
'lnion of India.& Otbera sesecsscee  Respondents
ARNEXUREY _

Northern Railway |
~ Divipional Office
No. 220/E/2/3/Rectt.sW/83 . “Lucknow Dt, /8.83
sri Gaya Prasad S/o Mangal ‘rasad |

Modaha Khojanmpur, . -
Rekabganj, Faizabad, . .
: B Sub,s Engagement'of Cagual Labour

- gafpiwala in C,W,
and other Department

in reference to _your gpplication for the above mentioned
post you are required to preeent yourgelf at 19 hrs. on

15, 7.83 at DR K's effiee Herthern Railwas Lucknow with

the following doeuments in original,

1. Sehool Gertificate/Aifidavit in proof of age'
in respeet of illeaerate) .

2. Two recent pass pert gized photosrapha attested by sri
Sabardinatee. N - | )

3 Two Good charaeter eertifieates from two different
E‘razetted @fﬁoers.

i I
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Before the Hon'ble Central Adminigtrative
Gircuit Benoh, Luckngw,

~~ Gaya Prasad & Others tecccesscne Applieants
- Versus |

Uni@n Of India & Others ssvcscsrces Resp‘onéent

ANNEXURE.X _
Northern Reilway |
o '~ Divigiomal Office
No, 220/E/2/3/Rectt.gW/83 .~ ‘Lucknow Dt, /8.83
8ri Gaya Prasad 8/o Mangal frasad
Modaha Khojanpur, .
Rekabganj, Faizgbad,

Sub,s Engagement of Casual Labour

N - Safeiwala in C,W,
- - and other Department,

In referenoe to your application for the above mentioned
’ post you are required to present Jourgelf at 19 hrs. on

15,7.8% at D, RK'g foice Northern Railway Lucknow with
\» the following documents in original,
) i. School eertificate/Affidarit in proof of age‘
in respect of illederate). i
2. Two recent pass port sigzed photecraphs attested by sri
,Saberdinates.r . ‘
'3 Iwo Good character certificates from two different
Gazetted Officers.
4, casual Labour Card/Certificate in proof of working

N ‘before 1. 6 78 and thereafter,..
It may be noted that travelling ard otber expenses

wi;l have to be borne by you.

L/Tl P)—&LQ,C‘Q/\"‘ If ou fail to report to this office Onooooooooo
J
. Certified copiesoooooooooooooooooooo in the JOb of safaiwalas

It ghould also be boIN,cseesses RO second chance Will be

given, STUGATY
’ | o . Asstt, Persomnel Officer.
; |
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Before the Bon'ble Central Administrative

Circuit Bench. Luckngw.

Aggl_catign EQ. of 13@@
@aya.?raéad & Others cesssesseane Applicants
N | o Vergus
Union of India & Others » essevee Reegpondents,
ANNEXURE.XI
NORTHER RAILWAY I
E 21487 '
275,87 C& W supdt,
"~ Faigabad,
To

' The Aestt, Personnel Officer
'R Rly. Lucknow,

Reg, Fillins up vacancy of Safalwala in C%, Bept
Ref.: Letter No, 22@E/2-3/Reeh/8W/85 dt, 11.5 87,

| 3efer§nee ‘above Sri Gaya Pragad S/o Mangel Was
informed above the sereehing and he is being directed
to attend the eaid screening in Divisional Committee Room
on 28,5,87 at 10/; aels P please, He has also been ingtructed
to bring his orisinal school eertificgte with bim im supprt
of hig age and qunlifieation please,

~ Hig working days already subnitted as per
instruction. The working days is also given seperately.
please,

L.,1.I, C& W, Supdt,

Gaya,Prasad S/O Mangal Sd};.

27.5.8?.
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‘ Befere the HonBle Gentra1 Administrative
iroait Bench, Luekngw, .

Applieation Ng of
Gaya Pragad & Others ..e......... APPli@BntB
. versna . ,
Hnlon Of India. & chera s0e0cseccevse ResP ondents,
AEREXURE.XIV

NORTHERN RAILWAY LT
~Divigions 181
Fo, 220 E/2-3/Reett-SW/83 Lucknow dated /-  «6-83
141/4 sShri Badal Kbhan S/o Majid Khan '
Vill.“Khejanpur, Rakabganj,
Regd, Faizabad “
Subs Engagement of Casual Labsur Safaiwala
‘in C& W Hedical Sansbation and
other department

In reference te ‘your application for the above mentioned
post gou are reqnired to present yonrself at 10 hrs, on
1647, 85 as D,R.K's Officer Northern FBailway Lucknow with Thm

following documents in original,

1. School Certifieate/affidavit in proOf of age
(in respeet ef illeterate). .

'2. Two recent pass port sized photographa attested by Srx,
Subordinates.

3 Twe good eharacter Certificates from two different

Gazetted Officers., )
4, Casual Labour Card/Certificate in proof of working
‘before 1,6,78 and thereafter.

It may be noted that travelling and other expenges

will have to be borne by you,
If you fail to report to this ofﬁce on

~ the gpecified date ir will be presumed that

not 1n the the aeb of safaiwala, you are

it should a1go be
that no second chance will be given,

borne

dsgigtant
3514/Q7hf% nv personnel Officer

%@Xﬁmemw.




f‘atﬁ‘rr & :ﬂm%aﬁ W ‘t@‘ﬂﬁ'&%ﬁa
#efoe g TETTS_

ma‘m’m J0 /1990

it g e -
giams TR STosAT e 4Ef e XEOTIREE

T H0_15¢

YTy,
W X Jaeus

T W ws A e,
30 Y0 @WETHS |

agTey,

fateT ¥ o ot oo nﬁm arf"ﬁ A vi'ﬁ'a "ezxf‘cra “e’
mrraaamrﬁ%ﬁamﬁ%aa%m%mh &T 1975 ¥
T8 oF TeT ¥ | Y I =gaen Prffea o o N afw
% oTd o¢ fmT ¥ | grof o7 w&a:a’rrw #T T ¥
gt ot o e WP Y fo garar o T AT 6 AT
A TTETY AT four w7 It Wfsem ofF gom vy gt a7

g9 7T fear mT ) Gla'f‘a‘»gnﬁ%aﬁwﬂh’mrawe’r
mrr%x

: e ot nmﬂ%r gﬁhr-% T @mr gfz\“f #F T ar ;
¥OaT geTd a7 av 3% Frafua fRyfra ¥ oF sar 7% |
o e,
gTad ‘.,TTY : _
SR | TTA FTUN ¥T geaT
PeTs 16-9-88 50 o TR, %ﬁﬁ'a




e
,:}
L J N
\,7_._
N
-
o
.,
> 1 =)

e

‘ O ;
e e R 1y AT

mﬁm m;fa (tm) Acmownmamsm;_
o frwed ;q?‘v/«m e pat ——

ﬁ T A N‘)c ‘
. ﬁ m .d t‘d ~ . . L
a?«uew j 3 4: ured "-eaerff'osta ) WUFUIIE A BTl

i

: tﬁ»aﬁ: am am
o Addratsed to {name)

o - " |
Wmm (vt %) v\ |
insured for Rupeex ,’ g’ .

fewm Hard@y o7
Pate oi delivery

‘*‘“‘“« SgaTEr €1 %2 e oy
1«1 @ av{ﬂ £ ﬁﬂ 1z« e

*.

d S SRV T
i anitied e N

(‘ ;ﬁ:rc wﬁ

L(‘l NM&W /o

'T' w m v ” ) ~ &
E : nmmé for Rgpows
. f doliver
‘;w Sgrwps 2 e
g @

) mmm
‘W .ﬁ;‘( mﬁW/&M,mtm

V AQ’ ngw .
, ma Pl ﬁmermmmﬁm&m "5

. .Y’Qfm&{mme} Wk
';ﬁrﬂmm(

. Py S
* “m”f‘g;?vg Ou-na §7 wg ‘\“Qy D k‘e Wi
E A o . m stgmgn Uf o
b %m W %"Mmmm“" UL Ly
: "’” mmmm,, L6 “"ﬁ ,

Q\- (2,919,&.,--—~




()

_

. ;1 vy / No.Pa1S(a) |
No. g LA aﬁufi’ exeept in case umnﬁ»- Rs. »P
.. .4‘3 =4 afters of uot more than the ivirial Date-siar; |

« sty acribed in the Post and Tciegraph
' Givdyh: 25 whick no acknewl 4

Received s V. P, regist

§ .. . . ) K /- DT

- g
-~

* addresed o~ mhm g PO 2] Y.
\ v b /‘ / ‘}{% f L N
S ey - res ol i - i
- . v~ e v wanp! 1 .
¢

RmMn Mczr with the el
v > A ‘ ,
. Tobe ﬁﬂed in only when the articie is to be insured; others o
wise to be crossed out by metm of two diagonal lxnes r w NOT (NSU!(‘ED l e /No' .

4

. {- A e T e
: SWrite Aere “letter”, *‘or “ralfway recelpy
‘anm

hﬁrd!orh.lhwa) oon((nwordt}e.... «.nn .

5R’m LR

- Ineight _fetm % {3 1 g= Se e : ‘
w.h "’v'l'-\_n .y 2 ere e - a M" v-' : t’ stinps lﬂ'oxed DJ ) t
Eaiald , V- - SIS . : ".W

w‘;”“,ﬂ' -

- {\j Registerad®....a i cnnes coniennnn
. , . P -~ P e e 1.‘ .......................... {
axw 3@ NOT.INSURED ’ —, tﬁ :t i )I\!uﬂ'\‘- (ét‘ﬂz
. _ e P
. 7 T 0w fowd et men % & U(] O \1 »3'1 ity
Arount of Stamps aflixed R f,— ?v 1 m Stga
- g ! . e N e,
4 DA ”-* ------- r“\’\‘ “"‘ Data § egiaihabahabasi el
oo “S il NOT INSURED (39, ,’g
: Rotelved a Regmgredo ? g } A ~.~ / Q.
- Yovwd W m L ¥, q} o fred 1 e 3o

'~‘~.c!'83ueps 2fxed .

Addmnqkm K[V), 0f ”"36
}wg fa Weritaar 9{0

- b Stgrature gf ing Offtcse ftmmd' ;I'):., .......................

« , L R T PV Crersdactesrtraisnne

. \// . ;“C‘t: D-’éu".\ﬁtfz M\..w"

‘ NG | . HWWIT

> : C : T LT TP PRS- AR N
a L e g‘nnﬁ NOTY INSURED ahiiNo,
H

- — " hasnmmw * pp‘".S ;‘)08

. o 7 ko
. L 7 g . ) . QM(?‘”Y} ‘o‘-g“ %

NG
o o Mé'”‘fh‘ % _. ;
. e S

AT .
- Steroture :Mecml' e
ww«:-"?“»-ﬂ' o o e~ _‘Qﬂ -,
A . e
- " T W
. o .r"ﬂ_,‘,\\ /
Y Y — m— o~
P Q UL 4y /QZ
"’:. . 'Y' \‘ N
) ey



o

famry fg wm’fa'ﬁ Ygw vefafaegfen

Hi'ﬁﬁa’ E‘a TETIS

WEATITTT 0 /199

T JATE WS ya —— e

zrftm AT FTVSAT WE Iqf  —————  YET
| Freve 5o =17

¥ar ¥, - A
IECIEEGME I E T
30 Y@y, T,
ngTey, T -
afemg Tt ¥ 5 g 3vav Yoy Yorare 3 g oor
gusT: asT 1971 ®T 1975 ¥ dgam v b e b onf oY vET ¥
gt Jo | erﬁmrﬁﬂrgnﬁ% 2 ¥FG HETE WHATT
jofemmy ¥ 1 grdf o0 1 ¥ 277 ﬁ‘rrﬁaryreﬁ:{ozﬁsw fe
t;’fasvfaif% | gmﬂ{aﬁwa’ﬁfrwﬁm SO, WATSATNT
T & qg ov TS 11/12 FEET 1988 FY OTEY 3rﬁraa=rr ST &¢
Te iy ¥ gt 5w aewew B qd Y arﬁ“-r’rqniqmafa%wramr
G TTATET FET gE 1

B I:F ﬁum:ﬁhgnﬁr%ﬁawrgnﬁmm‘r
ﬁzﬁrsamr'és g5 qv fagfra aT9 &7 §0T a¢ |

“grff -
T YETE
. Eﬁ' 3 v
gaTHTE W, _’.,-Tov'g
fears 29=1-1990 , aTen &t
| | foret o 2§

wreEeAT n"ra%rﬂﬁﬁm"ra |



4
~d

. - }VZQ/ MC,LT bttt S

CEELC m/ N /mJ bhasda b piho \
o e QY = S e
afaardt feardee dsr o e .’&IE‘aHFHF

arra‘r (Fdratee)

| Ui 480 b
/gﬁfjw{:?dw W wfqard ué;va W

do gwam B ) &1 aro " §o

FI feQ goeaar & '} AT A

S o W;{WK fw«‘h W
0: 3 H«}/h&vﬂ/ w—cl

®t qqar awia figfe wed afasr gwuT war g die @@ 3 ¢ o
o goaar § I AQIIA TG AAIT WA IR FU A g Fear
rf Pl | @ wwre g avAtee 5T @ 9 s afew sTa @tad oo g
AT Y Feadt M 1T AT AU IGH KT AT GAFAINT F SHIIT ray
aqr qate fRawat At e d gardd ar qad geac § afas w3 a0k
AT qadts FT gEIAT I A1 FH1E TOA QA L A gD fagsd
(wdiwardt) st afea fear gar soat wa® ar gaR geatee gaa
(zEarmdt) wete 7 a1 9 fagaa s7-ata wglew 1o %) ad qg @
wIFaIg} guat aFar e wiT gt grar § ag Wi edF1T wwar § e &
gAY aT e an fwdt A9d FOHT AN JN@ F1 99T gFIA 377w
Geat 3 U ave AR faars gaat g A g Iae) R 8 awlq
qe agt gy « gafas ag aswma At fag fear gmiw 23 site aag gt
LILEICR

GRALE |

ean esms sees gss smss ives

2
J

Eq;;aqr a'-o-.. ve swe ses sas » et een ees mee
ATH tﬁﬁ%;f et mas ses ses ses s see

| AT,

gy ST UT G o) |

e (warg) A (narg) &

LT J
| ‘19
fagis™ z‘




- . . e )

4

IN-TVE FON'SLE CENTRAL ADMINISTRATIVE TRISUNAL

LUCKNCW BENCY LUCKNOW

| . MO ps DTE -~ o tage— .
3 A Wik 20 T T

| © . 0iANo, B8O of 1990 . - -

Gaya Prasad & others VERSUS Union  Of India & others

-
“ B

fpplicationtfor the dompliance of " the

Order dated 16@‘% of th;é Hon'ble

L ’ « *

L}
w

Tribunal ._

»

1. It is BOMST HUMBLY & RESPECTFULLY submitted

.

théﬁ this Hon'ble Tribunal had passed an interim

order on dated 1. 3. 9o directing the respondents

‘td reinstate the petition”on the post held by

them and to'pay them salaries.

T

;Yaxig 2.  That-inspite of having pa'ssed .the order by this
4f;;ﬁ::\€a" .. Hon'ble Tribunal the respondént's have not kas
‘ — -}, ' ’ . e ﬁi,faxj%WQﬁ

QYétZEginstated the petitioner nogﬁaye being pai
their salarg as direétgd,"‘
Contd..z/;

+

. .
A . : . . -



That the petitioner No.l i1s a Schedule Caste

and petiti@ﬁer No .2 #r comes from minority

comnunity, both belonging to indegent class and

having been thrown out.of euployment and unable

to bear bread for. them and children. As the

result thejpefitioner are facing great finanecial

and mental‘straiﬁs and having reached at theg/ .,
| . G

kime of starvation.

That‘inspite of repeated reminders to the res-

pondents it bofreno result and the representation

feld on duf years.

" ' m .
that the conduet #md the part of the respondents

are conten#tdous, indifferent and malice in law,

P RAYE R,

WHEREFORE, 1t is expedient in the interest of
justice that the respondents be directed for
the strict compliance of this Hon'ble Tribunal

within a stipulated period of two months.

Contd . 05/"’



e el lm o

TTEREFORE, it is, MOST FUMBLY & RESPECTFULLY

prayed thatfthis Fon’ble Tribunal may graciously

be pleased to direct the respondents to

reinstate the petitioners within a period of

two months or any other relief as this Hon'ble

Tribunal may deem it fit in the interest of

justice. -

Lucknow,Dated: :
January ,1992,

Counsel for the petitioner
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CENTRAL ADMINSTRATIVE TRIBUNAL S
CIRCUIT BENCH, LUCKNOW.

O.A. No, 80/90 (L)

Gaya Prasad & Others ceso AP LICANES
: Versus
Union of India _ a
Min, of Rly, & Others voee _ RESPONDENTS
15,03,1990,

Hon' K, Obayya A.M,

Mr. M, Sinha for apnlicant.
Admit, subject to limitation,

Issue notice to the respondents. Counter may be filed .
within four weeks, rejoinder if any within two weeks, there-
after, the duestion of limitation will also be considered when
the matter comes for final hearing, List dor héaring on 16,8,90

In the matter of interim relief the respondents are

directed to take work from the\épplicanﬁs,as per rules as
safaiwala, till o L Goe |

< A
{

List for hearing on interim matter on 2,4,90, Copy of

the order be given to the council for the applicants,
1 l B . ’

i : R oo )
C8dfe e
T RMe
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T . CENURAL ADMITTISTRATIVL 10U LL,

CTCUT: DBLiCH
LUCLNOW

Civil Misc. Petition Mo. of 1990(L)

In Re:

Registration (0.A.) No. 80 of 1990.

Gaya Praced & others Applicants
VCrsus
Union of India & others Fegpondentcs.

APDPLICATION TOR CO.DONATICN OF

DELAY IN FILISG COJ,+~R FLDLY.

That delay in filing Counter reply

is

[

‘not intentional or " eliberate bu: duec to
admin'“tratch and bonafide r asons winich

deserves to ne condoned.

P RAVY IR

.

w.refore, it is most resnectfully
vrayed tinat in the interust of justice, delay
in filing counter reply may kindly be condoned

ané counter ruoly may be tak.u on record.

d,w\\,(] &4\@@

, ‘ (ANTIL SRIVASTAVE)
Lucknow ’Dt.‘_(fhl{%@ COUITSEL FOR THE RLSPONDE: L3
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IN THE CENTRAL ADMT:IISTRATIVE TRIBUNAL
CIRCUIT BENCH

; : LUCKNCW

Registration - Q.A. No. 80 of 90

}
Gaya Prasad & others Aoovlicants.
versus
]
Union of Imdi@ & others Respondents.

i

\
1
1

Counter reply on behalf of

respondents,

o
b‘
D
@
=
mfga
g
2
¢
2
&
~<

in the

.office Divisional ﬁ@ilway Manag€r, Northern

Railwzy, Hz zratggnj, thhnow do hereby solemnly

affirm and state as under:

1. That theEOEILCLal'abovg named is working

-t

undor the respondents and is fully conversant

§

M

i7ith the facts an:

(®]

a

circumstances of the
applicants' case and hes been authorised to ¢

file tnis counter rcply on their behals.

//é[%’ﬂ»ﬁ) S a2

e bl &S l“lﬁa-.: AVE i g

Wt by e
Bariieri
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2. That tie contents of 2zra 1 & 2 0

the original application ne~d no comments.
3, . Thet the contents of para 3 of
original epplication need no comarnts.
4, That before giving narswise reply to
the pre@sent applicction it is necesseary to

| | - .
mention here chat the a:plicent po. 1 has
becn called for th: screcning test on 10.7.20
and 11.7.90, in which helmas apvearecd. Also
ne has appeared in the test without prejucdice.

If ééplicaﬁt No. 1 had any objection
lie should;have not appeared in the screening
test condﬁcted on_10,7e90 and 11.,7,90. The
conduct of tho applicant nofvl gives iandica-
tion that he has beechhance o appear in
the test and he appeared becfore the authorities

concerned: and his case is under consideration.

5. That reply of the Dara 4 of the 0.A.
is as under:
5(1) That the contents of vare 4(i) of the

0

‘original application aze admitted to th
extent that the ajs»plicant number *1' ha:
completed 198 davs oﬁ‘service but rogt of

(

3

N

the contents are denied. It is further

submitted that the petitionsr number '2°




" 5(iii)  Ths

‘has not compieted 120 davs continuous service.

fter completion of 120 days of continuous
service candidates are being called for screen -

ing te

[}

+ and service verification and there-
ter if placed in panel, are given regular

s de
po&b-

Ix is ﬁ‘1t¢ncnb to mention here that

\
Ly ) y . M
petitioner No. 1 had attended the screen/ test

o

and service verification which were held on -

10,7.90 and 11.7.90 r.srectively.

5(ii)  That in reply to contents of sara 4(ii)

o the original apnlicetion it is stated

I'U

that a plicant no. 2 nad not comoleted the
working days as pf: scribed under rules and
and it is wrong to say that juniors to the

applicant have be:zn empcnfle,--._\,i‘.

L the contents of sara 4(iii)

el

of the original asplicat

f"n

ion are denied, It
is Tfurther stoted thot tne applicants Fo,

1 and 2 have not worked for 277 days and 347

3

dey's ressectively But agsnlicant ¥o. 1 has

voried for on&y 128 days.,

)
6}

£ n L
5{(iv)  That the contints of pars 4(iv) of

the original eondlication are denied. T is

further submitted that the apgplicant did

~

not meet the requisutes ol the selection/

permanent apsorption.

/%%;éfﬁﬁLzzfv y
o 6 ¢ & 0 x
ENY LY ! ﬁ‘ PP RS AL "‘}; A .

Harvern Kaldsy,

: -Ef@ £ I‘t r“j"




e

=

oy -

{v) That the contents of nara 4(vi) of

[®32]

th

= original applicetion are wrong and as

=i
i,d

uch denied. is further stated that in
para 4(iii} of the apnlication,
has alleged thet he worked Zor 277 daysz while

contrary to it in the prosent Dpara the

At N ‘
applicant alleges days of working are 234

L
cays, contrary to earlier statement.
5({vi) That the contents of vara 4(vi) of

the original asplication are mis~intreoreta-
tion of Railway rules and as such denied. It

/i

[&}

further submitted that applicant shall

ggbvak Ao

tn o(ﬂco(&uuq ta‘ 1\@ béLe( - GLLQ,/P'

of screening test fores he has completced

120 days o

N

continuous service. Empar elm nt

ig al

W0

O not auvtomatic.

5(vii) That in reply to the contents of

vara 4{vii) of the original application it is

submitted that the lettcr for screeniing which

was to be held on 8.9.88 was sent by the office

[

11

[N
8]

on 22,8.89 but the apnlicant nét appear

in that screening test therefore his services

9]

could not be regularised. It is however,
necessary to mention here that the applicant

no. 1 has appeared in the screening test which

was held on 10.7.90 and 11.7.90 and his case

/%ﬂm/iﬂ)

omsTass Ky gnmsl ug’?‘h\
Narth:
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is under consideration before the competent

authority.

’ e X o . \ T e ! v 2
5{viii) “hst the contents of nara 4{viii)

of tne 0.A. are’ denied,

5(ix)  That in reply to the contents of

v~

sara 4{ix) of the original asplication it

83}

-

ubmitted that applicent no 1 , on 27.5.87

o

[
[93]
[}

had completed only 128 days while those whd
have beecn selected as a result of screening
test on 27.5.87 had completed more than 158

days besidss he could not gualify in the

selection/scresning.

5, (x) “hat the contencs of wmira 4(x) of

cne original aopplication are false and as

merson:s have been absorbed as alleged,

5{xi) That the contents of the nara 4(xi)
of th: original: application are mislezling

and as such denied, It ic submitied that

without passing: the screening t@ st, one can't

oe absoriped in the panel of SafaiwalaSAW\v£%(A&WV

[ 5 '
besSys.
5(xii) <het the contents of wara 4(xii)

of the 0O.A. are absolutely wrong and as such

e

I g

denicd,

‘,*‘“!”n (esmel Yy ® 0o 00w 6

tyat ,‘“f ‘,;-

[T B -
“erthers Railway
EE W
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5(xiii) That the contents of nara 4(xiii)

the original awvoslication necd no comments.

5.(xiv) That the contcnts of osara 4(xiv)
oZ the original application are not admitted
as' stated. The relevant rccords of awnnlicant

no. 2 is not available.

5, (mv) Thatéin reply to the contents of
sara 4(xv) of the original aplicetion it
1is submitt@d;that the anplicant né. 2 was
not entitled for screcning test as per rules,

as such he was not called for empanelment

of Safaiwalas as allecged.

5.(xvi) Thet the contents of cara  4(xvi)

-ne origipal apgplication are baseless

+

a3l
.

o

anc as suca denied. It is subnitted tha£
casual laboufs arc being issued cards and
if applicont no. 2 had worked as alleged
then he would have produced his original

casual labour Card,

5.(xvii) That khx in rensly to the conten:s

PO

of parg 4(xvii) of the original asslication

it is submittcd that applicant no. 2 did not

complete tho reqguisite workinc days,

Jlhod

SN - PR W
e ABEIMIT! Py svmmed :‘?g'f{_,fg ac
Lo

Warthern Roilwmos
CEME N




v

‘numuer or working dave chan thosc candida

5.(xviii) " That in reply to tnc coatents

U

of sara 4(xviii) of the original applicetion
it is stated thst the working days of the
a-mlicont no. 2 were less than tnose of the

nGicstes who were selected aftir the decla-

CU

ration o’ the rosults,

5,(xix) Tnat in renly to the contents of

A oL

Q
It
)
[1=3
—~
“
¥
}_—\
Y
r
-
O
e
o

he 011~1n31 anplication it is
steted that the a plicant no. 2 conld not
be placed in tae »nanel because he had desser

-
o
=0

.
ﬁ'

O neve been selected and al-o he has no-
comaluted for the recuisitc days of continuous

ervice.

5. (x) Tart e coatencs of dala 4(xx) of

o o e - e ot e H A U TS B
Jaat tnn herson to the netitioncr/

WOITAEGN NO. 2 MNIVE seesaot

40&8 not adike anvr seons=c and as cuch denied.

5.(zxi) Ihot the contents of sora 4(xwi)
of the origianzl a-nlicotion are Laseless

and irrel-vant and a3 suca denicd

5.(xxii) That the coantcnis of cara 4(xxii)
0. znc original a.dlicztion are haseless

onc wrong and ag sucn Genied.

/4%& 8

R TR TP
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5 (xxviii) Thaot in reply to para 4{xxviii)

(&N

of ths original applicrtion it is submitte

]

t.aet screening comaittee selectz.i tnose
candidates only wno w re senior to the

asolicant.

5.(xxix) That the contents o. sara 4(xix)

of tae 0.A. needy no comaents.

6. oot oin reoly to cara 5 of tho

it 1s sgubmitte’ thet

I
-

oricinel apolicat
crouncs tcken by the apsllicants cre
viitaout a reesonable stand, devoid of merit
anw miscoaceived, Also asolican:
civen proyzr consi. ration, evon on 10.7.90

an.. 11.7.20 apnlicant was called and agoecrcd

¢ nrestav 2 licrcicn doecarves to he
oS

3 —~ S AR T R Redin

o0 o df o i cevoi. or merit.

7. Tl tae coscen’-s of ors B angd

7 oL ne oricinal assllcsticn oo’ no

cormencs,

3. Iazc in rosly o ara 8 & 9 of
L oricinal andlic=:tion, it i strted that

in view of the facte and rcasons already

Q...lo

Yirtprern Banlwar

WK NOw




stated in the paragraphs theore i1s no merit

in this cage and thus it deserves to Dbe

dismisscd with costs in favour of the answer-

ing rospondents,

2

i

TOERS M v sonpes LT
T A

I, the deponznt nawmed above do her by

[ v| 1,

FoEnat

[
4

verid chie contents of the naras to

-
N

of the abo&v count r reply arc trus to my
personal_knowledge anc those of paras to
are believed to be true by me based on legal
arvice anl record, No 'art of it is false 2nd

nothing natirial has been sup rusged. Lo help

me GOd,

Luckaoow Dt. S_ )2 . T»
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2% mat in reply to para 4 of counter reply

X

m THE CENTRAL ADMINISTRATIVE TRIBURAL

CIRCULT BENCH TUCINON

wﬂommg AFFDAVIT

1 Rea y |
Ordginal @qppliﬁadmn Ncs 6 @f 199@

Gaya Prasefl snd Others ;,.“. Retitioners

Union of India and Others sesssss RRgpONdents

I; Gaga meaﬁv a@?d ghout 30 years» s/c: mﬁe

- Mangal Prmaﬁ; Hoh Moﬁ’ha» Dﬁ.strict Falzabad ao hémby

rsoiemnly sEfirm and state as under -

i That o ﬁapmerift ‘hime':if is ien@mcén‘vf in tle ébwa
| case and guch is mll czam sroant with the facks of
the case +« B has maﬁm& and unde rstood the counter
reply filed bf the respondents and is £iling this
Refoinder AEEIAa¥it on behalf of these appiicants-
@nd on his own behalfs

o

it 1s gﬁa’i:éd that atapiicanté had canpletrd nore
than 120 days o:f:' ﬁentﬁnmus satisfacmry s2rvice
and during this perloﬁ they haﬁ never been jssued
any mmﬂmg or my communication to indicate
that they lacked Gevotion o duty in any wefe
e S@z‘e&nﬁm Hst for empaneling casual
| wm&m for regularisation of services for un.
'g's?}ciiﬁleﬁ Casual Emﬂaﬁen who h-we performed unwblemished
satisfactory @enﬂm for a ;pefﬁm af «126 ﬁafs’
s a tool in the hands of the Rallway Establishnart

to dispense with their services in an arbitrary

seel



‘manner with malafide intentions Howevery

- bad gervice records may be 414

4n ‘varions éaief_?,
5 f:‘haw@ im para 4

 for selection/permenent Sscrption thron

| of coun sar r&piy are @%nﬁ.@ﬁ and ﬁﬂaﬁ of paray

in the scieening It the vorkgen with
ninated end

not otherwises

.%aﬁ tho ﬁamtmts ::sf patas § i;i)) to para
5 (141) are cented gnd thogse of pares 4 ) to

{111) of the empplicent ere m=affirmeds

;‘g 1 heﬁ mrm«& for a total
R@ of 2“7“7 dafm an@ wplmm’{: &% 2 for 3&'? cﬁay,s

@pmcan% Hignl

,.;;.'m%:g of the mspme&enm o8
l,a);m *Lhe majm p@ﬁiﬁ&mﬁ

,""izat ;m reply *%:::: para 5 {:W) c«f the mzmwz:

mpﬁr it is staled %a& a ‘W@ﬁ&nm whio has

capleted moie *-%am izo mays of ¢ miﬁuma

satisfactory sreice on unskilled Job 15 not

required to be ro-tested for paffomang the

_a?\ for EﬂpaﬂeMﬁ@ ‘hin ﬁ@r mwlaﬁa aﬂm.
The wgpmﬁm% hfaﬁ not. Andicated the requirements

he screening ‘%Pét; fhe plea teken by them

:L; a cover f:‘@r thelir. mzaiﬁx:aw ac:i:&m 18 nm:
mmmg m @pliczm Ln i:he panel ffuz

' abs @zptim *

Thak the contents of para§ (v) and 5 (v1)

{*@‘) z:mﬁi 4 (ﬁi? @f c:l“{"i‘?f‘

pétif"fm m

el
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7.

Ee
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That in reply to pera 5 wil) of the
Counter Affidavit, it 1s stated that
t411 to-dey the epplicent has not been
intimated the result of screening test
held on 10+7-1990 and 11~7+1990 and it
is appre hended that £iling the present
claim petition for relief before the
Hon'ble Tribungl is likely to jeoperdise
{tg chances for a falr Ceal at the hands
of responcentse
Tat the contents of para 5 (viii) axe
dnied and those of para 4 (viil) of
oricinal application is re=-affirmed,
Tie epplicant sppeared in the Scroening
st on 15-7-1983 in camplisnce to
lettor dated §/03 filed as anmxure 'x*

but result of the test was not canmmunicat.
ed to him

That the contents of paras 5 (x) to
5 (1) ac mis-conceiveds The Screening
st was held to prepare a panel of Cagual
Vork>rs for reqularisation/and wien the Zas
vacancics cccureds It wag not a selection
Tegt to £11) the vacancies, The Screening
st 1s meant to eliminate the unfit.
5o the plea of the rcspondents that +he
gpplicant Number 3 had completed only
158 days while those brought on the pancl
had cdnplehad more than 158 days 1is
erronecus when a number of casual workcrs.
who were junior to him were brought on the

panels The arbitrary acticn of +he

coed
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10.

respondents has regulted in absorption of
80 casual wWorkers who were junior to the
applicants The spplicant Wo § was to e
congldered ggalnst scheduled caste quota.
The reply of the regpondent 1s silent on
the agpect of the matter. e conisnts

of paras 4 %) to 4 (i) of te Original
aprlication, @re t}ufcim re-affimed,
T reply to the contents of para 8 (xiv)
of the reply, it is submitted that there
has been cortain typosraphical mistake

in pera 4 (xiv) of the Qriginal Applicatiom.
In place of Petitioner No 2. it may ke

reed as PFetitioner Fo 1. B worked for
277 dayse the Getails of which are given
in para ¢ (111) of the Orieinal Fpplicastion.
e worked under Carrizge end Wagon Suporine
tencants Northern Rellvay, Lucknow. It ig
re=iterated that the Petitioner to 3
worked for 136 days: oo 4g evident for
mmxures ‘II'y 'IIIY 'IV' md 'R of the
Original Application.
That the contents of para 5 (V) of the
Counter reply 1s unfounded, hines &nied,
Arexure Nos Vi VI snd VIT to the Original
#pplication establishes the clatm,
That the contents of para § fxvi) of tre
counter rely are bascless, hence &nied,
In support of the number of days worked,
the petitioner Wo 2 hag annexad annexuye

Rog Vv, VI, VII of ¢ Q‘iginEJ. &oplication.

-



0{,2 Jbﬁ 15. That in reply to para 5 &xvil)of the counter
% e aff1davit 1t is stated that e applicentg

o

catents of pEa 5 txvid) to § (x4X)

That e €

12

letter

3
of working doyse Under such clromstace

t
the plea of the regpondent that e hxl no
campleted required mumber of working days 1s
falso and misloading. A mumker of pRrsons
junice to the gpplicent hawe een sbgorked

and the claim of the applicant has teen fenored
mest arbitrarily and with malafide {ntention o
Iovevar the contents of para 4fvil) to pxa

4 2x) are meaffimed,

13« Thet the contents of pars 5 xx)to para § (xdv)
are enled & e sae are falseand baseless.
Fowever the contents of para 46mi) to para
¢boudv) are re-affimed as correct.

14. ‘that th: cmtonts of P& a 5 fxv) are denied

=d that those of para 4 oev) of the clatm
N potition 19 rewaffimed,

hd canple‘!;ed more than 120 days (¢ months)
of service and were eiigible far the screening

tegt and accordingly the applicants were calle
for the scxeening tost,.

»eb
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 br ginal fmiicatim axe peifa¥an.

o thﬁ peta.timars @es;:!f‘*’
f"mi@m by

5) | a&@ C%niédo

R AI hm‘r@ Imem bﬁmght m
t‘h@ pm&l t»ah@mras ’i;he claltﬁ @f %sha @piimﬁ%

ha«;s b@r} igmm.a. ?Im em@mm of pax‘a wma.m

wa Eéwaffimaﬁ»ﬁ "

1

‘ﬁwﬁ x:m @m%n.,,-‘ﬁf para é‘s of the counter reply

are dzanieﬁ Em@ *h@ e@nmﬁta of | zsaﬁ“a 5 @f tl'm

- - fre -

q

That {:m a@ﬁwhﬁs @f mara 7 mﬁ amﬁ%r xfepw

C. n@ ramentg

| m@% in miﬁlﬁf‘ %@ e ﬁ\?’wmﬁ.’ﬂﬁﬁ med in p

g of t-m amnmx mpﬁm it :i.s again mﬂteramé/that“

mar.i*t: ami the @kjactimé

_xespemﬁ%n‘ts ba wermruleﬁa
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